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CENIRAL AUMINLI STRATLVE TRIBUNAL, ALLAHABAD BBVCH

* * #

allghabad : Dated this 44 th day of oecember, 1999

uriginal Application No,387 of 1996
pdetrict - Mathuyra
cudAM -

Hony e ti N ee nii

M.K, Sinha, S/O sri vV, K. Saxena,
wOrxin as W, I, M.&A) Microwave

unger L,hlef slgna lngpector
Mathura under pivisional ﬂaiiway Mahgger,

Railway, Jhansi, /0 dly. uarter No,R,E,I1, 79D
Railway L.olonf, "Mathura,

(sri H,P, Pandey, advocate)

o s ol el e o APPLIECENE
Versus

15 Union of lndia through the General Manager,
Central Rallway, H.&. Uffice BOmbay V.I.

2o Divisional :ta:l.lway Manager, central Railway,
O.R.M,'s Uffice, Jhansi,

3. Assistant Executive Engineer, Mathura,
Chairman Housing CcOmmittee,
Rallway Mathurga,

(sri G, F. Agrawal, advocate)
. « o Respondents

O Or

The application has been filed to quash the
letter dated 24-7-1995 from 0.R.M.(P) Jhansi and
letler dated 18-8-1995 to recover damage rent from
the applicant' s wages from 30-7-1992 to 27-11-1994,
amounting¥® Rs,3909 1/~ treating the same as

unNauthorised, :
2. The applicant is a W,I.M,(A) Microwave working
unger Chief signal Ufficer, Mathura, Ihe undisputed
fact is that during the relevant period the occupation
of the quarter was not authorised, The applicant,

No doubt, made an application for authorigation to
the concerned guthority put it was not considered.
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3. Learned counsel for the applicant fairly submits
that in yiew of the decision of the Full Bench of the
Tripungl in case of fam 100jan Vs, Union of Indiaz ang
anothgzl, and the Apex Court decision in Apitabh Kumar
and another vs, pirector of Estates and another?, -

the application cannol pe sustained, He further submits

that the applicanR® would be in dire financial straits
if heawy penal rent is levied and that would in turn
affect the financial position of the family, ultimately
resulting in the inefficiency of the workman,

4, Congidering the above submission the UA is
dismissed with a direction that the second responjent
i.e, D.A.M, Central Railway, D.A,M, Office, Jhansi,
to sympatheticzlly consider the application of the
applicant if submitted to reconsider for regularising
the unauthorised occupation of the quarter by him at

the relevant period, [he applicant ig directed to

submit his rresh representation to the second respongent

within 30 days from today, The second respondent isg
directed to dispose of the representaiion of the
applicant within 90 days from the date of application
thereafter, In the circumstafces of the case, the

parties shall bear their own costs,
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Vice Chairman

uube/

1.(1996) 34 AIC 434(FB).
2. ALR 1997 sC 1308.
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